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03 No, 1592787
Now Delhi, this the 15th day of Julys 1997

Hon'ole Dr, Jess P, Verghess, Vice«Chairman(J}
Hon'ole Shri Seo P. tiswas, Membar (A}

R, P Manchands ¢/o 5h, Ralia Ram,
R/ O 4.3/91, Secter III, -
ROhinig Delni= 110 085, . Otoﬁppllcaﬁt

{8y Advocate Shri LkSrivastava)
« Yarsus =

Te Uhion of India through
Secrata ry,
Govt, of India,
Mristry of Home Affairsy
New elhi.

/7

The Chief Ssc:rsbary, k
Govt, of National Capitzl Territory of Delniy
Dalhi,

X
®

3. The Commissioner of Police,
Delhi, seeoll@spondents

{By None}

CRD R {(raL)

{br, Jose P, VUerghase, Vice=Cnairman{(J)
The only relisf sought in this OR is that the
representation filsdpy the pstitioner as referred to in

the respondents?® order dated 14,1,1957 may be directed to

| )
be disposzed of as expeditiOU$ly‘a#bossible. Let the saia

representation be disposed of i accordance with Rules

preferably within thres months frem the date of receipt



2
of a certified copy of this ordery
With the aocsve direction, this 0.A, is disposed

of with no order as to costsy

(S . P. Btswas ) ~ (or. Jod% P, Uerghese)
Membar (A ViceaChaitaan (3)

/naf



